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IN"THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD

O AT HYDERABAD ‘

h

OA No. 73/93

Date of judgement: 29-1-93,_

Between
C. Nagaraju : Applicant}
And A
1. The Chief Personnel Officer ' - -~

South Central Railway b

Rail Nilayam e
Secunderabad. :

2. The Deputv Chief Mechanical Engineer, - ';?
Carriage Repair Shop VR ,
South Central Rajlway, ‘
Tirupati,

3. The workshop Personrel Officer, ‘
Carriage Repzir Shop, . '}
South Central Railway, . :_;'f
Tirupati.. Reépdndent§

. ' "é _."-‘. .

Shri P, Krﬂsﬁpé}Reddy
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COUNSEL FOR THE APPLICANT

-

COUNSLL FOR THE RESPONDENTS masta . .

e

Shri V, Bhi

- T F e

CORAM B T A
N L
Hon'ble Shri R. Balasubramanian, Member (2dmn.) |- LT
Hon'ble Shri C.J. Roy, Member (judl.) } TR
. -"" o . _fq.."‘& [

(Judgement of the division bench as delquf?d byp - cmee..

Shri C.J. Roy, Member (judl.) . r'l ] ;;'f
- 3 S e
S
The applicant has filed the application }

. -— . .‘-;‘P A —~—— "#'-

under S=ction 19 of the Administrative Tribunal's N

Act, 1985 seeking a relief to direct the respoﬁdeﬁts" o

LI
e

|
to appnint the apoplic-nt a8s Skilled Artisan in the

<lI
Scale of R.950-1500 (RSRP) in C.R.S., Tirupasti - '

pursuant to the panel dated 21-3-1987 published

by the Deputy Chief Mechanical Engineer in the

-

o
Carpenter & allied Trades and in the meanwhile difect

the Respondents to arpoint the applicant in the post .
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of Khalasi in the Artisan Category out of 40 Wacancies '

Notified in Emﬁibyment Notice 1/91 or in the aﬁternative
n—_ —\.__\‘

- appoint the applicant as Khalasi in the Diesel,i{Sheds N

of Guntakal division i.e. at Gooty and Guntaka} in

terms of the offer of alternative appointment %ssused
|

by the Deputy Chief Mechanical Engineer, in hi% letter
| '

No. TR/P.563/DR.Vol. II dated 15-4-91 (P5) and 'later

A . absorb the applican} as gkilled Artisan as and yhen

. ”
the vacancies arise:in C.R.5. or else where in the

{ |
Scuth Central Railw?y and pass such other orderfor

orders as this Hon'ble Tribunal may deem fit and,
]

I
proper in the circumstances of the case.

In this case it is urged by the learned counsel
1 matter "
for the applicant that this/is covered by several

decisions including bA No. 1016/92 dated 6-1-93 and

also O 1119/92 dated 6-1-93. |

f
Therefore, weldecide to give the same direction

Heard both the sides.

as in other OAs in t?is OA also. The requirement in

this case is extending the benefit of the judgeﬁent =

passed in the earlier cases to similarly situated

persons and there are several judgements to the effect

that the benefits of the judgements should beLgvaﬁlable

to all similearly placed persons. If it is not giyen :

it amounts to discrémination. Under these circumétances,

we repeat the same,di%ection namely that as and when

the Group D posts in ﬁhe outsider's quota become }
i

available at Carriage Workshop, Tirupati or any whargglse

in the Guntakal Division, the applicant should be |

considered first beforg considering any other case

in the order of his rank in the empanelment for
1 .

Group 'C' posts.
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The OA is accordingly disposed of with
order as to costs.
Ci;%~iaﬁ~l“~“””f__
(R. Balasubramanian) (C.é%fgi::7
Member (Admn.) Member (Judl.)
I
Opep court dictation
‘t
L]
Dated 29th January, 1993,
NS f
Depu
|
To .
1. The Chief Personnel Qfficer,

4.
5.
6.

pvm

S.C.Ply. Railnilayam, Secunderabad.
/ q

The Deputy Chief Mechanical 'Engineer,
Carriage Repair shop, S,C,Rly Tirupathi,

The Workshop Personnel Otficer,
Carriage Repair Shop, S.C.Rly,Tirupathi,

Cne copy to Mr,P.Krishna Reddy, Advocate, CAT.Hyd.
Cne copy to Mr.Vv,Bhimanna, SC for Rlys, C&T,Hyd.
One spare copy. f| _
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T¥PLD BY COMPAREL oY
' CHaCREL 8Y 7 _ \apprOVED BY
7

I4 PHL CENTRAL ALEINISTRATIVE THIDWAL

HYLDERABAD BENCH AD HYLERABALD

. THE HO# BEE T, V. NEELADRTRZ0 :v.cﬂ

AND
4

THE HON'BLE MR.R,BALASUBRAMANTAN: M(&)

AND
. - ' , - THE_HON' BLE.MR-EGHANDRA—SBRHAR REDDY
: . _ tMEMBER(J)

AND

. THE HON'BLE MR. C:d KOLA " LJ
.DATED: 7—‘1 - —199/

QELEK/JUDGMENT 2

;R.P./C. A. N

_ - in

1’...A.N-o,. ’73lq3 . r
;TM.NO.
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Admittled and Interim directions

Y ) .o iSSUe .

'A" ) ’ 0 . " ."}’
) " Alloed ¢{

o ' {Disposed of with direqtion\s ¢

¢ Lismigsed as withdrawn

'Dism'ssed
‘ Dismfissed for default
Rej cted/érddred

No order as to costs
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Centrai 2urcnizirativa Trlbl.llll
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9 -2:1993 V/
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